
e-FIR No. 000364/2021
State  vs   Unknwon

U/s 379 IPC
PS Prashant Vihar

25.06.2021
Due  to  spread  of  Corona  Virus  (COVID-19)  the  proceedings  of

present  case  is  being  conducted  from  camp office  through video  conferencing
using  CISCO Webex  Meet  App  in  view  of  Order  No.  256/RG/DHC/2021 dated
08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued by
Hon'ble High Court of Delhi only urgent cases are being taken up through VC and
other matters are being adjourned en-bloc.

This  is  an  application  for  release  of  Invertor  with  Battery  on
superdari.
Present: Ld. APP for the State.

Applicant Sudhir Kumar Khurana with Ld. Counsel.

Application perused.  It is submitted that applicant is the owner of the

above said Invertor and Battery.

Report received from IO perused. 

Keeping  in  view  the  facts  and  circumstances  and  the  report,  the

aforesaid  Invertor  and Battery be released on superdari  to its  rightful  owner on

furnishing of the Superdarinama of Rs. 10,000/- to the satisfaction of the SHO/court

with the conditions as under:

1. That the applicant shall get the four photographs of the case property from

different angle before release of the same from MHCM/Malkhana.

2. The  MHCM shall  get  verified  the  invoices/bill/R.C  etc,  if  any  from the

competent authority.

3. IO shall prepare detailed punchnama mentioning the colour, appearance  and

other necessary details of the Invertor and Battery. 

4. The photographs should be counter signed by the complainant/applicant. 

Application stands disposed off.  

Copy of this order be sent to applicant through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/25.06.2021
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State  vs  Raji Ahmed @ Aarish
U/s 397/411/34 IPC

PS Prashant Vihar

25.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This is an application u/s 437 CrPC for grant of bail to accused

Raji Ahmed @ Aarish.

Present: Ld. APP for the State.

Ld. Counsel for accused Raji Ahmed @ Aarish.

Ld.  Counsel  for  accused  submits  that  accused  is  in  JC  since

29/01/2021.  It is further submitted that accused is of young age and he has

been falsely implicated in the present case.  Further, the case property in this

matter has already been recovered and the charge-sheet in this matter has also

been filed.

Per-contra, Ld. APP for the State opposed the bail application.   

Heard.  Record perused.  Reply of IO also perused.

Case property is already recovered, charge-sheet is already filed

and trial will take time due to pandemic of Covid-19. No fruitful purpose w.r.t

investigation and prosecution would be served by keeping the accused in JC.

Accused cannot be kept behind the bar as a punitive measure, at this stage of

the trial.  Therefore, accused Raji Ahmed @ Aarish is admitted to bail on 

Contd...
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furnishing bail bond in the sum of Rs. 15,000/- with one surety of like amount

subject to the following conditions:-

1. that accused shall appear on each and every date as and when called

upon.

2. that accused shall not tamper with the evidence in any manner.

3. that  in  case  of  change  of  his  residential  address,  accused  shall

intimate the Court about the same.

Copy of this order be sent to Ld. Counsel for accused through

electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/25.06.2021



Roop Narain Gupta  vs  Neeraj Singhal & Others
PS Prashant Vihar

25.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

Present: Ld. Counsel for applicant.

The  matter  was  kept  for  consideration  on  the  application  u/s

156(3) CrPC.  Perusal of application and the record annexed therewith reflects

that complaint in compliance of Section 154(3) CrPC has not been placed on

record.  

Ld.  Counsel  for  applicant  requests  that  the  matter  may  be

adjourned for arguments on the maintainability of application .

On request, put up on 29/06/2021.

Copy of   this  order  be  sent  to  Ld.  Counsel  for  the  applicant

through e-mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/25.06.2021



FIR No. 622/2009
State  vs   Sarvesh

U/s 380/457/411/34 IPC
PS Prashant Vihar

25.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

Present: Ld. APP for the State.

Bail bond verification report received.  Surety found to be sound,

address stands verified.  Accordingly, bail bond and surety bond is accepted.

Release warrants of accused Sarvesh be prepared immediately.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/25.06.2021



FIR No. 00369/2021
State  vs   Pardum

U/s 379/411 IPC
PS Prashant Vihar

25.06.2021

Due  to  spread  of  Corona  Virus  (COVID-19)  the  proceedings  of

present  case  is  being  conducted  from  camp office  through video  conferencing

using  CISCO Webex  Meet  App  in  view  of  Order  No.  256/RG/DHC/2021 dated

08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued by

Hon'ble High Court of Delhi only urgent cases are being taken up through VC and

other matters are being adjourned en-bloc.

This in an application seeking release of accused Pardum S/o Ram
Dulare on personal bond.

Present: Ld. APP for the State.

Sh. R. Ramachandran, Ld. LAC for the applicant/accused Pardum.

Application perused.  Report of IO also perused.

Counsel for applicant/accused submits that accused is a poor person

and is not able to arrange surety.  He submits that accused was enlarged on bail on

01/04/2021 and even lapse  of  more than two  months,  he is  not able to  arrange

surety.  

Submissions  heard.  Record perused.

In light of the mandate of Hon'ble Delhi High Court in the case of

Ajay Verma Vs. Govt. of  NCT [W.P. (C) 10689/2017] and keeping in view of the

submission made,  the  application is  allowed.    Accused be  released on bail  on

furnishing personal bond in a sum of Rs. 15,000/-. 

Application stands disposed off. 

Copy of  this order be sent to Ld. Counsel for the accused through e-

mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/25.06.2021



Case No. 12796/2018
State  vs  Gaurav Ajay Shah

FIR No. 05/2016
PS Prashant Vihar

25.06.2021

Due to spread of Corona Virus (COVID-19) the proceedings of

present  case  is  being  conducted  from  camp  office  through  video

conferencing using  CISCO  Webex  Meet  App  in  view  of  Order  No.

256/RG/DHC/2021 dated 08/04/2021 issued by Hon'ble High Court of Delhi. 

Further, in view of the office order no. 2/R/RG/DHC/2021 issued

by Hon'ble High Court of Delhi only urgent cases are being taken up through

VC and other matters are being adjourned en-bloc.

This is an application for releasing of laptop and mobile phone.

Present: Ld. APP for the State.

Matter was fixed for report of IO.

Naib Court informed that IO concerned is on training.

In  view  of  this,  report  be  called  from  SHO  concerned  for

02/07/2021.

Copy of this order be sent to Ld. Counsel for applicant and SHO

concerned through electronic mode.

      (KAUTUK)
MM-04 (North) Rohini Courts

Delhi/25.06.2021
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